IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
y 4 -~ CALCUTTA BENCH

No. 0.A.392 of 1996.
' |

‘vPreseﬁtl: Hon "hle Mr. Nityananda Prusty, Judicial Member
HPn ‘ble Mr. G.R. Patwardhan, ﬁdmlnlstratlve Member

pate of Order:26.04.2004.

SUBODH CH. MALLICK.
3 | Vs -
UNION OF INDIA AND ORS. (EQQTERN RATLWAY)

For the Applicarnt : None.

For the Reséondents » Mr. R. M. Rcychowdhury, counsel
i . '
‘ , DRDER

MR. NITYANANDA PRUSTY, JM:

r ‘ ‘ '
Nobody appears on behalf of the applicant even on second c¢all

|

in course of ‘the day. However, Mr. R. M. Roychowdhury, ld. counsel

‘for the respondents is present.

l .
@ On{verification"of the record, it is- found that nobody
, | : : > LE ; 0!

appeaféd &n behalf of the applicant on 05.09.03, 03.11.0% and

20.01.04. By order dated 03.11.2003, it was directed that in case ld.

'Counsel f%r"the épplicant dqes .hot abpear Qn the next date,

appropriat? order shall be passed iIn the‘matter, Inspite of thé above
order, no@ody appeared today‘en behalf of the applicant“
L' , .

3. IJ' view of the abéve, as it appears the applicantlis no more

intefeste% to proceed with thé ~case any further: The 0.A. is

according#y dismissed for default, No order as to costé.
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